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. Date of order s 27.4.2001

Present 3 Hon'kle Mr. Justice R.Ng Réy, Vice-Chai man

Hon'kble Mr, I.P. Singh, Adxhiniétrative Member

SUBIR KR, DaS
VS,
UNION OF INDIA & ORS,

For the applicant s Ms. S, Majumdar, counsel

For the respondents : Mr, S, Choudhury, éeunsel

ORDE R

Re N, Ray, V.C.

Heard' ld., c¢ounsel for both sides,

| R 2e ‘This M,A. has been filed by the applicant for restoratien
ef the O0,A.No,1441/1997 which was dismissed for nen-pro secution
on 27,2,2001,

3. Aftér hearing vboth sides, the aforesaid order of this |
Tribunal dated 27; 2,2001 is set aside, The O,A, is restored

'cé its original file and m.mbeor.‘ Accordingly, the M, A, stands
disposed of, The O.A. is £ixed for hearing on 22.8,2001,

No order as to costs.
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